OPEN cAQRT
CENTRAL AUMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH
ALLAHABAD

Allahabad : Dated this 14th day of July, 2000

Original Application No,j)98 of 1993
gistrict : Allahabad
CLaAM -
Hoa'ble Mr, Justice RRK Trivedi, V,C.
ne
N,R, Kitty son of Late Hari Kamal Kitty,
R/0 64.A, New Bairana, Allahabad,
(sri AK sinha, advocate)
o o » Applicant
Versus

il Union of Indig throygh Lhalr[nan

Railway BOard, Minis of Rallways,

Rail Bhgawan, New pelhi’,

2. Gemeral Mahager, Northerm Railway, Baroda House,
New pelhi,

3. Dlvigional Rallway Matager, Northern Railway,
Allihabld.

(sri G, P, Agrawal, Advocate)
o« o« o RegpoRgentls
QRDER (Or a1l)
Hon! ti Iri yedi

Ihig application has been fileq seeking the relief
that the applicant may be granted promotion as seniar
Glerkkgradﬁ Rs. 130=-300( AS) W, &, f, 30-9-1965,
2 Ihe facts giving rise to this gpplication agre that

the applicgnt joiney as Lommercial Clerk on 7-11-1950, In
1964 the applicant became sick and he wags not ablé to

'dJ-sChaI'ge Rormal dquties as Parcel Clerk, he was absorbed

in Electrical Department ;9%@(:1&11; in the grade of
Rs, 110-180( AS) w.,e,f, 26-5-.1965, Wwhen the zpplicgnt

joined in Electrical pepartment, suitability testsfor .
promotion as senior Clerk were already im progress, The

applicgat was not called to sppear im the sul tapili ty
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test, The grievance of the applicant is that he was senior
aNd he was entitled to pe called for suitability test for
being promoted as §enior Clerk, Representatiocn was made
in the depamient by the applicant, The representztiom of
the applicant was rejected by the order dated 18=11=1972
by reasoned order, The matter was taken up -ﬁ the Hallway
Board, The clalm hﬂﬂever was rejected by the Or-;:r;\%:\
time in October 1974, The applicatnt, hmeverTralsm thig

dispute which was not accepted,

3. In our opinion the claim of the gpplicant ig very
0ld aNd clearly time barred under section 23 of the
Act, The fact that the ypplicant continyed to make
representations from time to time could not extend the
pericd. of limitation, The applicatim is accordingly

rejected, There shall be no order as to costs,

Member (A) Y&m



